14y Question of
N Privilege
And there is a precedure, if it amounts to
contempt of & Committes, and that is that
the Commitee will consider and the
Chairman of the Committee, as per the
inivn of the Committee, will make a
aubmision 1o vou.

SHRI JYOTIRMOY BOSU : Ne,
no,

SHRI C. M. STEPHEN : This ] am
saying not as the Chairman of the Com-
mitter, but as @ Member of this Howe.
You may kindly rake this aspect into
consideration.

SHRI JYOTIRMOY BOSU : The

House is supreme.

SHRI €. M. STEPHEN : That isall
righe. What the procedure musibe_ .,

SHRI JYOTIRMOY BOSU : On a
point of order, Sir.

MR. SPEAKFR : You bave a duty to
bear others al o,

SHRI JYOTIRMOY BOSU : [ can-
nen be misled like this.

Under Rule 222, . . (faterewptionr) [ am
on a point of order, Sir.

SHRIC. M. STEPHEN : Iam already
on & point of order, :

1 am mot pleading for anybody. 1 am
onlv putiing this question before you,
not  as  Chairman  of  the Public
Accounts  Cemmitter but 21 m Member
of this House which is keem that
precedenes laid down must be healthy
preeedents.  Suppesing somebody comes
before my commiites or the commitlee on
l.okpal and suppesing he has committed a
contrmpt there and that committee is
seized of that and if the Chairman writes
0 you, then vou can take it as & matter of
privilege.  This is the proccdure.  Be-
fore you finally sav as 1o what should be
done, what the procedurc must be is a
mateer you may kindly eonatider so that
healthy precedents are laid down.

I have nothing inst sending thia
matter to anybody. ‘T‘nn not at all
taking any poition cither way. Now that
you bhave mentioned that the matter was
sent to the Chairman of the Public Ac-
counts Committee, | am giving to the
Houwe the background the matter
without expresing an  opinion as to
whether a privilege i1 imvolved or not.
As 3 member of the House again and not
as a Chairman of the Public Account
Committee, T am submitting that healthy
precedents should be laid down. If the
allegation is that & privilege of & committec
has been violated, then the matter must
initially go before that committee and you
may consider this.....
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI Rﬂrl
NARAIN) :  No, no.. {lmierruptions) It
s a question of privilege. You please
Kive your ruling.

MR. SPEAKER : I am allowing it..
wune . (Interraptions)

_Taking into comsideration the strong
views expressed in the House, [ am revising
my opinion and I  am sending it to the
Privileges Committee,

SHRT RAJ] NARAIN : What about my
privilege motion *

_MER. SPEAKER : It is under con-
sideration. I have called for an explana-
tion.,

Mr. Barnala,
SHRI RAJ] NARAIN : Privil
matters should come first. Then, S::-\:I'lcﬁ

House is going 1o adjourn tomorrow.

MR. SPEAKER : Privilege questions
will not lapse.

SHRI RAJ] NARAIN : Then. wharis
the meaning of ‘earliest oppartunity® ?

MR. SPEAKER : 'Earlicst’ means an
early as passible.

Mr. Barmala.

12,43 hrs,

RE. DISCUSSION QN PRICES OF
SUGAR CANE AND GUR
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : Hon. Mem
are very much agitated on this issue and T
share their feelings. 1 am an agriculturist
myselland 1 do share their feelingyon this
imue.  They need information regarding
sugarcane and gur prices and khandsari
also. A detailed statement will be made
by metomarrow on all  thae wspect.
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SHRI PRAJAGOPAL NAIDU (Chittoor) :
Let us have information on levy sugar also.
We  want information with regard te
levy sugar. It is connected with thaw

SHRI K. LAKKAPPA (Tumkurd :
There was a statement made by the hon,
Minister of State for Agriculture on the

ious occasion. We had a3 Half-an-
our discuwion on the fixation of sugar-
cane price,  ‘On that occasion Mr. Bhanu
Pratap Singh could not answer several
questions. al questions were raised
by the other side also. The entire House
wanted more information. The entire
House demanded a proper price being fixed
for sugarcane. I would like to submit
to you that we should have a full discussion
on this issue tomorrow. Is the Minister
agrecable to have a discunion on this to-
morrow ? What is his reply ?

MR. SPEAKER : I do not know,

SHRI K. LAKKAPPA: 1 draw through
you, the attention of the hon. Minister and
reguest him o make a statement in this

regard.

SHRI SURJIT SINGH BARNALA :
T do not know whether you have the time
for this tomorrow or not. | do not know
‘what the business of the Howe will be
TOmOrTow.

MR. SPEAKFER : Tomorrow there
will not be afy time for discussion,

SHRI K. LAKKAPPA ;  Sir, thisisa
moat imi:ﬂrtlnl subject.  You will kindly
draw the attention of the Minister
on this and ket him say what he wants to
say on this.

MR. SPEAKER : He has promised
1o make a statement on this.
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SHRI SURJIT SINGH BARNALA : ]
have no vbjcction to @ discumion taking
place. Time can be given.

SHRI SHYAMMANDAN MISHRA:
(Uluberia} @ “Uhere are ibree ways to
satisly the Members on this isue—one is
ithat the Government should find time for
two hours tomorrow for a discussion on the
statcment to be made by the hon. Minister,
1 do not think that there is anything
coming in the way of such a discussing
being permitted tomorrow. Aficr all the
business of the House s transacted,
we can discuss this problem. Secondly,
if the Government is oot prepared to do
that and the hon. Miniswer is engaged
otherwise, than the Government should be
prepared to extend the Housc for one day
anly for the discussion of this subject.

The third course that can be adopted
is that the Rusiness Advisory Commultee
should <it this afiernoon and sireamline
the discustion 1o be aken up tomorTow,
‘We can take out eeriain things from the
Agen:la and include this subject for a dis-
cussion  tomorrow.  These are the three
eourses open €0 the Houte and one of them
ean be adapted.

SHRI PURNA SINHA (Terpur)
Mr. Speaker, Sir, time capsule has
been uncarthed and it has already been
ripped open and contents have been found
out and inventories have been prepared.
Certain  itemns were shown to the pres.
Can the press know much before Parlia-
ment can knew it 7 It was Parliament
which got it unearthed and it must have the
first chance to know the contents.  Are
wou going to ask the Minister to disclose
the contents of the time capsule to Parlia-
ment hefore the Howse adjourns. We
want a categorical statement fomormow,

MR. SPEAKER : The Minister is not
here. The Minister for Parliamentary
Affairs wants to say something.

o9 War AW e sAew g
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SHRISAUGATAROY Ona point of
order.  There was half an bour discussion
onsugar ind and wh b d:: o
takes place Ministers are expected to eeme
prepared with policy statrments and other
infurmation as 30 that Members
have raise the matters again. The lion,
Minister Bhanu Pratap Singh did net
come prepared with a1 palicy statement.
Se 1 request the Ministers  through
you that in future when they come for dis-
cussion they should come red with
lfacts and figures and policy statements,

1256 brr,

PAPERS LAID ON THE TABLE

ACCCUKT SOP AMIMAL WELFARE Poamp,
Manras FOR 197376, Review  axp
Axsuar RerorT ofF Kreaia Acpo-
InpusTRiEs  CompomaTion L. pom
1975-76; Axvuar Reromts (Hmor) or
Oriaa  Acko-Ikousteies  Comrcmartion
ror (068-60 AND1g6g-70 & STATEMENTE,

THE MINISTER OF AGRICUL-
TURE AND [RRIGATION (SHRI
SURJIT SINGH BARNALA) : I beg 10
lay on the Table :—

(1) A copv of the Certifed Accounis
(Hindi and English versions) of the Animal
Wellare Board, Madras, lor the year
76 and the Audit Repart thereon
the suberule {4} of Rule, 24 of the
Welfare Board (Administration) Rules.
{Placed in library.  See Wo. LT-

1964,
142fif79].

1
SHRI EKANWAR LAL GUPTA
(Delhi Sadar' : | want 1o move & formal
maotion that the siting  tcmorrew ke
extended by two hours for this discussion.



